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Judgement

1. By this petition the petitioner seeks a writ order or direction in the nature of
certiorari quashing the order dated 1811993 passed by the Commissioner,
Entertainment Tax, U. P. Lucknow by which the licence of the petitioners for
running his Cinema House has been suspended as interim measuring in exercise
of power contemplated under Section 15(2) of the U. P. Entertainment and
Betting Tax Act (hereinafter referred to as the Act).

2. Heard learned counsel for the parties.

3. Shri Rajeev Gupra learned counsel appearing for the petitioner, submits that in
exercise of power under Section 15(2) of the Act, Commissioner (respondent No.
1) has suspended the licence of the petitioner on 1811993 for running his
Cinema House and submitted chargesheet which the petitioner has already
replied. It has further been submitted that the matter has not as yet been
investigated and disposed of. The learned counsel further submitted that though
the statutory period of suspension under the provisions of Section 15 of the Act
referred to above is three months yet the petitioner has not been allowed to
operate the Cinema House.

4. Since the statutory period of three months of suspension has already been
expired on 1841993 the petitioner is entitled to carry on his business of running
the Cinema House.
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5. The petition is accordingly allowed.
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